
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O,A.No. 	467 DF 1990. 
ANo 

DATE OF DECISION 07/10/1993. 

Srj Jhacu;per 13abuia 1 Jashi. Petitioner 

Par v in Pnrs an 	 Advocate for the Petitioner(s) 

Versus 

Tjn 	 rr' jp pr 	 Respondent 

hri 	d 1 i<ureshi 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. f..31aatt  

I 	The Hon'ble Mr. 	o1atkar 	: lIember () 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? " 

Whether it needs to be circulated to other Benches of the Tribunal? ' 
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Shanushanker Babulal Joshi, 
Ravabhat Bhagwanbhai's Huse, 

Near Isar Snuff Jorks, 
Ranika, Shavnagar. 	 . . .Appiicant. 

(Partr in Person). 

Versus 

Union of India 
Notice to be served tkx 
to : Director General of Posts, 
New Delhi. 
Director Postal Services, 
Raj kot. 

Senior Supdt., of Posts, 
]3havnagar. 
Senior Post [laster, 
General Post Office, 
Bhavnaga:. 

Assistant Supdt., Postal 3ervice, 
Bhavnagar - Headuarter 

	

Bhavnaqar. 	 .. .Respondents. 

(Advocate 	Nr.kil Kreshi) 

aL 3:ER 
3.A.1J3. 467 OF 1990. 

c10/1993.  - 

Per : Hon'ble Mr.R.C.Bhatt 	; 4ernber (J) 

Toda7 the aplicant in person gives an application 

for withdrawal of this O../467/90, Learned advocate for 

the respondents ha no objection, to it. Hence the mxkk 

application is disposed of a withdrawn. No order as to c'ysts, 

(;1.R.Kolhatkar 	 ( R.C.Bhatt 

	

Ieober (-) 
	

iember (J) 

I 
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